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CENTRAL ADTONISTRATIVE TRIBUNAL

PRINCIPAL BENCH

CCP No,238/95
■h-
/

in

OA No. 1315/95

Hon^ble Shri A, V.Haridasan, Ulce-Chairman(3)
Hon'ble Shrl R.K.Ahooja, Me(!tier(A)

New Delhi, this iBth day of Warch, 1996

Sushil Kumar nalxk
Sr. T,I.a/DLx
Traffic A/Cs Office
N , R a i Iw a y
DEL 1 KISHANGAN3, ,,, Applicant

(By Shri R.K.Relan, Adv.)

Vs.

Shri U.K.Aggarwal
General Manager

#  Northern Railway
Baroda House
NEW DELHI.

3h, A.K.Khanna
F.A.4C.A.0/WST
Northern Railwty
Baroda House
NEW DELHI.

Smt. Meena Aggarual
Dy. C.A.O./T
Traffic Account Office
Northern Railway
DeL.j. Kishanganj
DELHI - 110 007.

Sh, D.R.Narad
Sr. Accounts Officer/S.I.
Traffic Accounts Office
Del.x Kishanganj
DELHI — 110 007. .... Respondents

(By Shri Rajeev Sharma, Adv.)

ORDER (Oral)

Hon'ble Shri A.V.Haridasan, Vice-Chairman(3)

This Contanpt Pstition arisss out of &i8

Ordar passad in Original Application No.1315/95.

Contd... ....2/-
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Tha abotf# Original Application was diapoaai

off with a diraction to tha applicant to fila

a claar salf containad raprasantation to tha

raapondants bringing out tha fact that ha had

baan puniahad by tha award of canaura for tha

Sana pariod in iapugnad ordar datad 30.3.95

and 28,4.1995 upon which tha raapondants

diractad to diapoaa of tha abova raprasantation

in tha light of tha natarials on racord

by a datailad spaaking ordar undar intination

to tha Patition%ithin a pariod of two aonths

fron tha data of racaipt of a copy of tha

raprasantation. It was also obsarvad that if

any griavanca still surwiwi ^ it ba opan

for tha Patitionar to a#igata tha nattar and

saak such raliaf as may ba advisad. This ordar

Was passad on 27.7. 1995. Tha Pati#liaiiar mada

a raprasantation on 3.8,1995 (Annaxura P-7),

Unding that avan aftar axpiry of two months

tha raprasantation submi ttad by tha Patitionar

Was not disposad off by tha raapondants, tha

Patitliaaar has filad this Contsmpt Petition

praying that action may ba initiatad against

tha raapondants undar tha Contampt of Court Act.

2, Noticas having baan issued to the

respondents on tha Contampt Patidion, respondents

have filad raply stating that tha raprasantation

submittad by tha Patitionar was disposad of
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by a speaking order dated 20.11,1995 and a copy

of the reply to the representation is also

Annexure as f^-9 to the reply. The respondents

have explained the circumstances in which there

uas a delay in disposing of this representation

and havice tendered unconditional apology for the

sam 6,

3, LJhen the Contempt Petition came up Tor

hearing, the Id, counsel for the applicant states

that the order given to the petition by the

respondents is totally non-speaking and for that

reason, even after disposing of the representation.

Contempt is still on. Having given our anxious

■^jorvatiems to the directions contained in the*

order in the Original Application aincT^s also the

•  reply of the respondents to the representation given

by the Petitioner (Annexure R-9) ue are of the

considered view that the respondents have not committed

any act of contempt, Ld, counsel of the , Pe tit ioners

argued that the order passed by the respondents did

not meet all the points raised in the representation
u/C

and therefore cannot be considered, a speaking order,

Ue fiind that the respondents while passing

orders ha^given their reason for the same. If

that reason is not acceptable to the petitioners /vy?
remedy lies in challenging that in an appropriate

proceedings and not in moving this Tribunal under

this Contempt of Courts Act,

4, The Contempt Petition is therefore dismissed

,  and this notice is discharged. No vcost
A/A

(  R,K, AtKJoJa ) ( A,U, Haridasan)
(M) i/ice Chairman(3)
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